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CHHAYA RANI SHARMA Petitioner(s)

VERSUS

UNION OF INDIA & ORS. Respondent(s)

(with IA No.55129/2023-EXEMPTION FROM FILING O0.T.)
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17-03-2023 This petition was called on for hearing today.

HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
HON'BLE MR. JUSTICE J.B. PARDIWALA

For Petitioner(s) Mr. Vishal Tiwari, Adv.

Mr. Abhigya Kushwah, AOR
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UPON hearing the counsel the Court made the following
ORDER

The petitioner is granted liberty to move the High Court in the exercise of its
jurisdiction under Article 226 of the Constitution. Hence, we decline to
entertain the petition under Article 32 of the Constitution.

The Petition is accordingly dismissed.

Pending applications, if any, stand disposed of.

(CHETAN KUMAR) (SAROJ KUMARI GAUR)
A.R.-cum-P.S. Assistant Registrar
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